
 Regional Office, Gurugram (N)
Haryana State Pollution Control Board

Vikas Sadan, Opposite- New Court, Gurugram
Website: - www.hspcb.gov.inTel: 0124-2332775, 2972341

Email ID: - hspcbrogrn@gmail.com
Dated 26/06/2021
To
                        The Registrar,

National Green Tribunal,
                        Faridkot House, Copernicus Road,
                        New Delhi.
                        Email:-judicial-ngt@gov.in
 
Subject: Action taken report in the matter of O.A. No – 82/2021 (I.A No. 84/2021) titled
as Dr. Anjoo Kumar & Anr. V/s Union of India & Ors.  in compliance of Hon'ble
National Green Tribunal order dated 25.03.2021.
 

R/Sir,
                        This is in the reference to above mentioned matter. The Hon’ble Tribunal vide
order dated 25.03.2021 in the matter of O.A. No – 82/2021 (I.A No. 84/2021) titled as Dr.
Anjoo Kumar & Anr. V/s Union of India & Ors. has directed as under:-

  "Learned Counsel for the applicant submits that the present matter is identical to
O.A. No. 29/2021, Col. Sunil Kumar (Retd.) & Anr. v. UOI & Ors. wherein the
Tribunal has, vide order dated 16.02.2021, sought 2 report from a joint Committee
comprising MoEF&CC, CPCB, State PCB and SEIAA, Haryana.  Accordingly, the
above joint Committee, with State PCB as the Nodal Agency, may furnish a report with
regard to the status of the said entities also on same pattern as directed for another
project on or before 15.05.2021".

                        In compliance of said order, status report of order dated 25.03.2021 of Hon’ble
Tribunal, which is enclosed herewith. It is requested to kindly accept the report and place
before the Hon’ble Tribunal.

 
DA/As above

 
Yours Faithfully

 
 
 
 
 
 

Regional Officer,
Gurugram Region (N)

For Haryana State Pollution Control Board
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Action Taken Report 

As per 

Hon’ble National Green Tribunal 

(Order dated 25th March, 2021) 

IN THE MATTER OF 

 

Original Application 

No. 

82/2021 (I.A No. 84/2021 ) 

Dr. Anjoo Kumar & Anr. 

Versus 

Union of India &Ors.  



 
 

Status report in the matter of O.A. No – 82/2021 (I.A No. 84/2021) titled as Dr. Anjoo Kumar 
& Anr. V/s Union of India &Ors. 
 

1. Background 

 As per supplementary report of Joint Committee submitted in compliance to 
directions of Hon’ble NGT vide order dated 25.03.2021 directed as follows:-  

"Learned Counsel for the applicant submits that the present matter is identical to 
O.A. No. 29/2021, Col. Sunil Kumar (Retd.) & Anr. v. UOI & Ors. wherein the 
Tribunal has, vide order dated 16.02.2021, sought 2 report from a joint Committee 
comprising MoEF&CC, CPCB, State PCB and SEIAA, Haryana.  Accordingly, the 
above joint Committee, with State PCB as the Nodal Agency, may furnish a report 
with regard to the status of the said entities also on same pattern as directed for 
another project on or before 15.05.2021". 

2.  Compliance to NGT directions 

 In compliance to the directions of Hon’ble NGT, a Joint committee comprising of following 
has been constituted: 

Sr. No.  Name & Designation of Officer Nominee  
1 Sh. R.K Sapra, IFS (Retd.), Member SEAC, 

SEIAA 
SEIAA 

2.  Dr. K.K Garg, Scientist-C, MOEF&CC MOEF & CC 
3. Sh. Danish Meena, Scientist B 

 
CPCB 

4. Akansha Tanwar, AEE, Regional Officer, 
HSPCB, Gurugram Region (North) 

HSPCB, Gurugram North 

 
 The joint committee inspected the site on 14.06.2021 and the facts of case are as 

follows: 

1. The issues raised in grievance are about the Group Housing project under the brand name of 

"Grand Hyatt Gurgaon Residencies" in revenue estate on a land admeasuring 17.191 acres 

falls in Sector 58 village Ghata, Gurugram being developed by IREO Hospitality Company, 

Pvt Ltd alongwith other land-owning companies. The detail of ownership of land alongwith 

licences in the said 17.191 acres of land is enclosed as (Annexure R-1). 

2. Environmental Clearance from SEIAA was obtained by the project proponents vide letter 

No. SEIAA/HR/2013/1239 dated 25.11.2013 valid upto 24.11.2020 (Annexure R-2) for total 

land area of 17.191 acres (69569 acres) and built-up area of 159827 sqm.  

3. Project was accorded consent to Establish from HSPCB vide letter No 

2821214GUNOCTE366395 dated 03.02.2014 valid upto 02.02.2016 (Annexure R-3). 



 
 

4. Grievance about revised schedule of lands falls under the jurisdiction of the Town and 

Country Planning Department, Haryana. The Details of land under Residential Group 

Housing Project under the brand name of "Grand Hyatt Gurgaon Residencies" (17.191 acres) 

of license of land is tabulated below: 

(Table-1) 

A  License Details issued by DTCP 

 

Village 
Land owned by 

Land schedule 
Rect. Kila 

1.0 

Ghata 
License No. 63 of 20098 

37 18/1min 
37 18/2min 
37 19/1/1min 

Sub total (1) 0.3375 Acres 

2.0 
  

Ghata 

License No. 60 of 2012 

48 3/2 
48 8/2/2 
48 13/1/1 
48 26 

Sub total (2) 0.7218 Acres 

3.0 

Ghata 

License No. 107 of 2010 

38 23/2 
37 17 min 
37 16 
37 25 
49 5/1 
49 6/3 
49 6/1 
49 5/2 
49 6/2 
48 3/1/2, 
48 8/1 
48 8/2/1 
48 1 
48 2 
48 9 
48 10 
48 11/2 

Ghata 48 19/1 
48 20/1 
48 12 
38 19 
38 20 
38 21 
38 22 
38 18/1 

  Sub total  (3) 16.131Acres 
 Total (1+2+3)    17.191 

Acres or  69569 Sqm 



 
 

5. The Details of land under rescheduling of license is given as under in Table-2 

Table-2 

Revised Land Schedule To be read with License No. 16 of 
2008 

 
       

1 Land owned by Aspirant Builders Pvt. Ltd., District-Gurgaon 

 

Village Rect. No. Kila No. 
Total Area Taken Area 
K M K M 

Behrampur 12 19/2 5 5 5 5 

  
21/2/1 1 7 1 7 

  
22/1 2 9 2 9 

  
Total 8 21 9 1 

       
2 Land owned by BTVS Buildwell Pvt. Ltd.,(365/1216 Share),  Ornamental Realtors 

Pvt.Ltd. ( 773/1216 Share),  Adson Software Pvt. Ltd. (78/1216 Share)  
Behrampur 12 21/1/1 1 2 1 2 

 
 

21/1/2 0 4 0 4 

 
13 24/2 7 0 4 0 

 
 

25/1 8 0 3 19 

 
 

25/2 0 1 0 1 

 
19 4/1 4 0 4 0 

 
 

4/2 3 12 3 12 

 
 

5/1 1 1 1 0 

 
 

5/2 7 0 7 0 

 
 

6 8 0 8 0 

 
 

7 7 12 7 12 

 
20 1 3 0 3 0 

 
 

10 5 1 5 1 

  
Total 54 33 48 11 

       3 Land owned by Base Exports Pvt. Ltd. (227/ 748 Share), Ornamental Realtors Pvt. Ltd. 
(521/748 Share) 

Behrampur 18 6/1 8 7 8 7 

  
14/1 6 0 6 0 

  
14/2 3 18 3 18 

  
15/1/1 0 4 0 4 

  
15/1/2 2 1 2 1 

  
16/2 2 12 2 12 

  
17 8 0 8 0 

  
Total 29 42 31 2 

       

4 

Land owned by Base Exports Pvt. Ltd.  
Behrampur 19 8/1 7 16 7 16 

  
8/2 0 4 0 4 

  
9/1/1 0 11 0 11 

  
9/1/2 2 1 2 1 

  
12/2 2 12 2 12 



 
 

  
13 8 0 8 0 

   
Total 19 44 21 4 

  
 

    

5 

Land owned by BTVS Buildwell Pvt. Ltd. 
Behrampur 19 9/2/1 2 4 2 4 

  
9/2/2 3 4 3 4 

  
10/1 5 16 5 16 

  
10/2 2 4 2 4 

  
Total 12 28 13 8 

       

6 

Land owned by Five rivers Developers Pvt. Ltd. 

Behrampur 19 12/1 5 8 4 0 

 
 

19/1/1 0 16 0 16 

 
 

Total 5 24 4 16 

 
    

  
7 

Land owned by Five rivers Township Pvt. Ltd. 
Behrampur 19 18/2 3 19 3 19 

       8 Land owned by Bulls Realtors Pvt. Ltd. (3/8 Share),  Fiverivers Developers Pvt. Ltd. 
(1/8 Share), Aspirant Builders Pvt. Ltd. ( 1/2 Share) 

Behrampur 19 3/2 0 15 0 15 

       9 Land owned by Bulls Realtors Pvt. Ltd. (3/4 Share),  Fiverivers Developers Pvt. Ltd. 
(1/4 Share) 

Behrampur 19 14 7 12 7 12 

       
    

Total  140 8 

    
Or 17.55 Acres 

 

6. The rescheduling of the land was approved in Village Behrampur vide order no. 24336, 

24349, 24362, 24375, 24323, 24388 dated 09.12.2015 of DTCP, Haryana. Copy of orders in 

which Khasra no rescheduled are highlighted is attached as Annexure R-4 (Colly).  

7. No rescheduling of land was done in the project admeasuring 17.191 acres after obtaining 

Environmental Clearance dated 25.11.2013.  

8. The site affected vide exchange order dated 09.12.2015 has been super imposed in a layout 

plan and shown in Red and the Group Housing project under the brand name of "Grand Hyatt 

Gurgaon Residencies measuring 17.191 acres in shown in Blue colour. The copy of said 

layout plan is attached as Annexure R-5. 

9. Project proponent has also obtained extension of validity of CTE from Haryana State 

Pollution Control Board vide letter No. 2821216GUNOCTE2719591 dated 09.02.2016 and 



47762317GilUNOCI14623668 dated 01.12.2017.Copy of ClE extensions is attachedas 

Annexure R-6 (Colly) 

roponent had obtained extension of validity of EC from SPIAA vide letter No, 

SEIAAHR/2020/566 dated 16.11.2020 (Annexure R-7). 
3. Conclusion 

ne issue of illegal construction after rescheduling of license and statutory clearance obtained 

oy Froject Proponent should become invalid after rescheduling of license. Based onabove 

documents, it is concluded that: 

.Kescheduling of license was done in sector 59 while the project is located in sector 58. 
nasta nos. of Group Housing project under the brand name of "Grand Hyatt Gurgaon 

Residencies" in 17.191 Acres land are different from the khasra nos of land rescheduled in 
the year 2015. 

3. The rescheduling of land has not affected the area for Group Housing Project. 
4. The project proponent has valid Consent to Establish and Consent to Operate under Water 

(Prevention & Control of Pollution) Act, 1974 and Air (Prevention &Control of Poilution)
Act, 1981 from HSPCB. 

The Report is submitted for kind consideration of this Hon'ble Tribunal. The 

direction passed by this Hon'ble Tribunal shall be complied with in true letter and spirit. 

GnD/20l 

R.K Sapra, IFS{Retd), Dr K K Garg Danish Meena Akansha Tanwar, AEE 

Gurugram Region 
(North), HSPCB 

Members SEAC Scientist C Scientist B 
SEIAA MoEF&CC CPCB 



Annexure R-1
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Annexure R-5



HARYANA STATE POLLUTION CONTROL BOARD
C-11, SECTOR-6, PANCHKULA

 Website – www.hspcb.gov.in  E-Mail  - hspcb.pkl@sifymail.com     

     Tele Fax No. – 0172-2577870-73______________________
                                                                                    

 To.
            M/s :  Commander Realtors Pvt. Ltd.
                       Group Housing,Sector-58, Village- Ghata
                       GURGAON NORTH
                       122101

                                                                                    

             Kindly refer to your application for extension in validity of NOC received in this office
on 2016-01-13 on the subject noted above.
            The matter has been examined by the board and as per the decision, the validity period
of Consent to Establish already granted vide letter No.  dt. 09/02/2016 is hereby extended for
further period i.e. from 03/02/2016 to 02/02/2018 with the same usual terms and conditions as
mentioned in the previous NOC. 

                                                                                    
                                                                                    
                                                                                    
                                                                                    

 

Regional Officer, HQ 

For and on be'half of chairman

Haryana State Pollution Control Board

   

                                                                                    

No. HSPCB/Consent/ : 2821216GUNOCTE2719591 Dated:09/02/2016

Sub : Extension in the validity period of NOC case of – M/s Commander Realtors Pvt. Ltd.

General Deficiencies :

Annexure R-6



HARYANA STATE POLLUTION CONTROL
BOARD

C-11, SECTOR-6, PANCHKULA
 Website: www.hspcb.gov.in  E-Mail  - hspcb.pkl@sifymail.com     

     Tele Fax No.: 0172-2577870-73______________________
                                                                                    

 To.
            M/s :  Commander Realtors Pvt. Ltd.
                       Group Housing,Sector-58, Village- Ghata
                       GURGAON NORTH
                       122101

                                                                                    

             Kindly refer to your application for extension in validity of NOC received in this office
on 2017-11-06 on the subject noted above.
            The matter has been examined by the board and as per the decision, the validity period
of Consent to Establish already granted vide letter No.  dt. 01/12/2017 is hereby extended for
further period i.e. from 03/02/2018 to 24/11/2020 with the same usual terms and conditions as
mentioned in the previous NOC. 
 Conditions : 

                                                                                    
                                                                                    

Other Conditions :
                                                                                    
                                                                                    
                                                                                    
                                                                                    
                                                                                    

 

Regional Officer, HQ 

For and on be'half of chairman

Haryana State Pollution Control Board

   

                                                                                    

No. HSPCB/Consent/ : 329962317GUNOCTE4623668 Dated:01/12/2017

Sub : Extension in the validity period of NOC case of M/s Commander Realtors Pvt. Ltd.

Jai 
Bhagwan

Digitally signed by 
Jai Bhagwan 
Date: 2017.12.01 
13:06:42 +05'30'



Annexure R-7


